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BEFORE THE HON’ BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 365/2021 

IN THE MATTER OF: 

SHAMSHER SINGH e APPLICANT 

- VERSUS | 

GOVT. OF NCT OF DELHI . .... RESPONDENTS 

STATUS / ACTION TAKEN REPORT ON BEHALF OF CHIEF 

SECRETARY, GOVERNMENT OF NCT OF DELHI IN TERMS OF 

THE ORDER DATED 18.04.2024 

IT IS MOST RESPECTFULLY SHOWETH: 

1. That this Hon’ble Tribunal took up the above referred matter related to 

septage management in NCT of Delhi and has given following directions 

vide order dated 18.04.2024 : 

“sessed. In the report which has been filed by the Government of 

NCT as also in the presentation thereof, the above issues have not 

been covered and Counsel appearing for DJB has submitted that the 

above issues will be duly looked into and responded by filing a fresh 

report within a period of six weeks. She has also candidly admitted 

that the decentralized STPs are not set up. Though, on the basis of the 

disclosure made, in the previous order it was recorded that 

decentralized STPs are set up. Therefore, the performance report of 

these DSTPs was sought. 

o 
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3. Be that as it may. Let the fresh report be filed within six weeks by e- 

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF. (4 

4. List on 26.07.2024.” 

2. That Delhi Pollution Control Committee (DPCC) vide letter dated 

26.04.2024 requested Delhi Jal Board (DJB) to take urgent necessary 

actions as mentioned in the above said order dated 18.04.2024 & file fresh 

Report before Hon’ble Tribunal. 

Copy of the letter dated 26.04.2024 of DPCC to Delhi Jal Board is at 

Annexure-1. 

3. That, earlier “Delhi Water Board Septage Management Regulation 2018” 

were notified by the Urban Development Department, GNCTD on 

12.11.2018 (published in Gazette on 21.11.2018) and Regulation envisages 

that necessary action is to be taken by Delhi Jal Board, District Magistrates 

and Local Bodies / Municipal Corporations. Further the Urban Development 

Department, GNCTD has issued “Delhi Water Board Septage Management 

(Amendment) Regulation, 2024” on 13.03.2024 including following 

amendments w.r.t. penalties provisions in the existing Regulations: 

1 (a) Penalty for deposit of septage by unauthorized (unlicensed) 

entities shall be Rs. 50,000/-plus confiscation of vehicle, 

(b) Penalty for disposal of Septage at places other than the 

designated places by authorized licensee shall be Rs. 50,000/- per 

violation, 

(c) Penalty on a person who uses the services of unlicensed 

vendors/vehicles for discharging the septage shall be Rs. 10,000/- 

per violation. 
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2. An officer not lower than the rank of Naib Tehsildar in DM offices, (3) 

JE in DJBI&FC, Sub Inspector in Delhi Police and Sanitar 'y 

‘Inspector i in CD shall be competent to impose penalty 

Installation of GPS System - Each Vehicle used for transportation 

of septage shall be fitted with GPS device and access rights of the 

movement data shall be given to the Deihi Jal Board for tracking of 

such vehicles. 

Copy of the Notification dated 13.03.2024 of the Urban Development 

Department, GNCTD is at Annexure-2. 

Septage (Septic Tank Effluent) collected & treated till june, 2024 is 

briefed in following Table: — : 

No of No. of Functional | Septage collected Cumulative 

Vehicles SPSs for collection & Treated in Septage 

Authorised of septage from June, 2024 Treated by DJB 

by DJB vendors | since 21.11.2018 

(As on 30.06.2024) 

C72 86 3.41 Crore Litres | 208 Crore Litres 

On an average 11.36 Lakh litres septage per day was collected and treated 

at Sewage Treatment Plants (STPs) of DJB in June, 2024. Email dated 

02.07.2024 of DJB regarding above information is enclosed as Annexure- 

3. 

. Status / Action taken report w.r.t. Sewerage Network in Unauthorized 

Colonies as per the information provided by DJB is briefed below : 
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(a) Status of Sewerage Network in Unauthorized Colonies (as provided 

by DJB) 

SI. | Status ’ Commutative 

No Status 
(As on 

30.06.2024) 

(No.) 

1 | No. of Unauthorized Colonies where Sewer line laid 1151 

2 No. of Unauthorized Colonies where sewer line will be laid by 427 
December, 2025 

3 No. of Unauthorized Colonies where sewer line will be laid after 97 
handing over possession of land for 4 DST?s. 

4 No. of Unauthorized Colonies where sewer line will be laid after 107 

issuing of NOC by Forest / ASI ; UD Deptt. 

5 No. of Unauthorized Colonies Not Traceable / Not existing 17 

Total” | 1799 

(b) Status of JJ Clusters (JSCs): 

Outé all drains carrying waste water of Hes has been trapped into DJB sewerage 

system in 580 JICs out of 639. Out of the remaining 59 JJCs, 1.No. JJC has been 

trapped while 1 no. JJC does not exist. 

(c) Status of Proposed Decentralised STPs (DSTPs) of DJB 

Out of 40 DSTPs proposed by DIB, land has been allotted in respect of 38 

DSTPs and rest of 02 DSTPS at Nayabans & Maidan Garhi, land is being 

acquired from land owning agency. 

Status of 40 DSTPs is briefed in the table at Annexure-4. 

5. Action Taken by Revenue Department, GNCTD 

(a) Action Taken by Revenue Department in the period of 01.04.2023 to 

30.06.2024 with respect to the Septage Management directions dated 27.03.2023 

of DPCC as received from the Revenue Department, Govt. of NCT of Delhi vide 

Email dated 10.07.2024 is briefed in following table : |
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(© 
S. Action No. of No. of EC EC No. of 

No Inspectio | Violations | imposed | received Vehicles 

ns observed (Rs.) (Rs.) confiscated 

| Deposit of Septage by 276 5 1,12,000 | 1,12,000 + 

Unauthorized 

(Unlicensed) Entities 

2 Disposal of Septage at 202 3 1,10,000 | 1,10,000 1 

places other than the 

designated places by 

Authorized Licensee 

3 Use of Services of 235 5 1,35,000 | 1,35,000 1 

Unlicensed Vendors / 

Vehicles by Persons for 

discharging septage 

Total wA3 13 3,57,000 | 3,57,000 6 

EC — Environmental Compensation 

(b) Action Taken Report of District Magistrates w.r.t. “Delhi Water Board Septage 

Management Regulations, 2018” in the period of 12.11.2018 to 05.07.2024 is 

as follows: 

(i) Total No. of Meetings of Septage Management Committees held- 153 

(ii) No. of Vehicles/Tankers found unauthorizedly discharging septage into 

Drains etc.- 64 

(iii) No. of Vehicles /Tankers impounded - 63 

(iv) No. of Challans / Notices issued - 57 

(v) Total Amount of Environmental Compensation Imposed - Rs 17.19 Lakh 

(vi) Total Amount of Environmental Compensation Received - Rs 17.19 

Lakh 

(vii) 07 Cases are under process. 

Report dated 10.07.2024 received from Revenue Department, Govt. of NCT of 

Delhi is enclosed as Annexure - 5. 
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eo" 
6. That DJB is aiming to provide - sewerage network / treatment facility in 

unsewered areas in a time bound manner. DJB is also being sensitized to ensure that 

the registered vendors lift the septage from assigned areas in accordance with law, 

for its safe disposal and that action is taken against the illegal vehicles operating in 

the unsewered areas which are known to the DJB. 

7. That the present action taken report on behalf of Chief Secretary, Government of 

NCT of Delhi may kindly be taken on record. 

(Dr. K.S. Me 

Spl. Secretary (Environment) 

Government of NCT of Delhi 

Date :24,07.2024 

Place : Delhi
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Annex une — 4 

Through E-mail/Speed n@ 
Urgent / NGT Matter 

mas ‘DELHI POLLUTION CONTROL COMMITTEE | WV) 
——— _ DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI Vad 

b 

hy 5"FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006 Y LIFE 

Y visit us at : https://dpce.delhigovt.nic.in 
‘ a4 

sete te 
rh 

F. No. DPCC / CMC -1] / NGT (365 / 2021)/ 5@2- Sés es 

To, 

Dated: 26]Jou } 20 Ly - 

Chief Executive Officer, 

Delhi Jal Board, Varunalaya Phase-II, 

Jhandewalan, Delhi-110005. 

Subject: Order dated 18.04.2024 of Hon'ble National Green Tribunal in O.A. No. 365/2021 in the 
matter of “Shamsher Singh Vs. Govt. of NCT of Delhi”. 

Sir, 

Please find enclosed herewith the order dated 18.04.2024 of Hon'ble National Green Tribunal in O.A. 
No. 365/2021 in the matter of “Shamsher Singh Vs. Govt. of NCT of Delhi”. 

Vide said order, Hon’ble National Green Tribunal has directed as follows: 

“2. In the report which has been filed by the Government of NCT as also in the presentation 
thereof, the above issues have not been covered and Counsel appearing for DJB has submitted that 
the above issues will be duly looked into and responded by filing a fresh report within a period of 
six weeks. She has also candidly admitted that the decentralized STPs are not set up. Though, on the 
basis of the disclosure made, in the previous order it was recorded that decentralized STPs are set 
up. Therefore, the performance report of these DSTPs was sought. 

As per Para 2 of the said order Counsel appearing for DJB has submitted that the above issues will be duly 
looked into and responded by filing a fresh report within a period of six weeks, Therefore fresh report is to 

be filed by Delhi Jal Board in this-matter. L —_—_— 

In view of the above, it is requested to take urgent necessary actions as mentioned in the said order dated 
18.04.2024 and file fresh report before Hon’ble NGT. 

Next Date of Hearing in OA No. 365/2021 is 26.07.2024 and fresh report to be filed within six weeks. 

Yours Sincerely, 

Enclosures: As above 

(Dr. K.S. Tcachandvan 

Spl. Secy (Env.) -Cum- 

Member Secretary, DPCC 
Copy to: 

1. Chairman, Delhi Pollution Control Committee 5" level, Delhi Secretariat, I.P. Estate, Delhi - 02. 
2, Principal Secretary (Environment & Forest), Govt. of NCT of Delhi, 6" Floor, Delhi Secretariat, I.P. 

Estate, Delhi - 02. 

3. Staff Officer to Chief Secretary, Govt. of NCT of Delhi, 5" Level, Delhi Secreturiat, 1.P. Estate, Delhi 
~ 02 - For kind information to the Chief Secretary please. 

IN (0 
(Dr. K.S. Saghiienient) 

Spl. Secy (Env.) -Cum- 

Member Secretary, DPCC 
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ANNIXURE-2. | 

Government of NCT of Delhi \, OND 
Department of Urban Development AB oy 4 
10 Level C-Wing, Delhi Sachivalaya rs oy \v 

I.P. Estate, New Delhi Z 

Ph- ce 011-23392343> oe) 7 al 

F.No.16 (712)/UD/W/2023/030480220/ 243% . oe © Daied: d:05 /07 [2024 

To <a Aeihi Pollution have: Ragen Nc | 

% Dane Ne roe 

pl. Secretary (Environment, GNCTD) 7924 “| 
Cum Member Secy, DPCC of, y il 3 Cue 
5th Floor, ISBT Building, je 19 I 

"Ge | 
Kashmiri Gate, Delhi-110006. 

Sub:- Action Taken Report in r/o minutes of 9tt Meeting of the High Level 

Committee (HLC) held on 20.02.2024. 

Sir, 

Please refer to your letter No. DPCC/WMC II/0.A.21(Ashwani Yadav)/2023/934- 

963 dated 27.06.2024 vide which minutes of 9th Meeting at the High Level Committee 

(HLC) held on 20.02.2024 were issued. 

In this regard, I am directed to enclose herewith the Notification dated 13.03.2024 

regarding necessary amendment in Delhi Water Board Septage Management Regulation, 

2018. 

ih 
You thfully, 

Encl-As above 

Dy. seal (Water) 
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thrett a. Stwar.- 33002/99 REGD. No. D. L.-33002/99 

ATRT ACHR 

GOVERNMENT OF INDIA 

De thi Gazette 

UGH. -Sy.Wet.-37.-15032024-253056 
SG-DL-E-15032024-253056 

HATA 
EXTRAORDINARY 

orfereare & sear isra 
PUBLISHED BY AUTHORITY 

a. 98) fees gaan, Art 13, 2024/HTeATA 23, 1945 PUTT aA. a. 473 

No. 98] DELHI, WEDNESDAY, MARCH 13, 2024/PHALGUNA 23, 1945 [N. C. T. D. No. 473 

ATT TV 

PART IV 

ase asa csr ae fave aeaTT 
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI 

facet wa ae 

aRREEAT 

ag feeett, 13 Ard, 2024, 

feceit sa ars HR aes isa) falas, 2024 

(2024@1 Ho 01) 

wo 868 8616712) /eofo/ wa /2023/2118.—feet wa te afar (1998 BF afar 

Ho 4) ar ener 109 ERI Weed Metal wr war aed gy, aS UaSENT leech Te aS Geo vases fafa, 2018 

# oi afte deter wea & Re Prafefea APs sam @, ateri— 

1. Sara visa wd wR 

(1) ga fafraat ar “facet wer aS Veur veers (Sealers) fafraq 2028" et GTA | 

(2) & feech was 4 ae ver at fae @ ary ert 

9, feat wa sé Seu gee faftan, 2018 4 weed PTR F 

1898 DG/2024 

’ 
a” . 

& 
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DELHI GAZETTE : EXTRAORDINARY 

| 30 eat Age SeeITAHAR, 2018 H AGAR Gferenfid fear wiry 

1. aeqra—Ill, 19 iy eens “oat Fel ig a (@) arg Ufa eT | 

Wea ar | WH-ara OR sifted waa @) wigteut ga ae) S arqas—2 
Froert— ar Per RT| or aan o3 GRY war) 
fide vd we.) (@) meter? ea faffaoratt | fruifta fated exmeta Gea aoe wd 
11 aqe—2 4 frutta faftaa semefta | foes wor al fatead wax 

wea wen wd oem wosa at faded | wal w Wea wea oe w fed daa 
wae ad WIT ow Gea ure wea | et aa as S Hama s wage 
@ faa dam Rect aa ae S oraal | aa) Ret wa aS ecagifta eo 4 
wr Wet ST fearcht at att & fore were He | 

2. | aeara-Ill, mo | ls Gs Aye FET 2) i) omitted (eat cigde del) Heat 
Wo 24 GS Ho mr Gea at OT ORT OR 
20) aa are 50,000/-Sua ol Gala ae dea al 
él m0 do 14 wa ert | 
(gS Ho 32) 4 (@) wed omgdeeet err fife wi 
yo qa Ge @ Wea sey wt Ww Seu F Ages 
waist STENT | eI Oia Veetss 50,000/-eud a GAT 

am | 
(7) Sea & dea eg faa oigda ac 
fips /aedt ot da a om ae 
ae wafer ue uf veer 10,.000/—eaa 
art en | 

(2 Seq wrote 4 ame ceva, 
Sash /argtetne 4 vig, fecet gfera 4 
wa SMaex sie Tass A Gackt getgex 
oa 8 oF a arent gaa aim & 
faq ara aet eT] 

3. seaa-V, mo | SMITE oe Oot OTe | Ue Done & oma & Rae 
Wo 31 (gs wo | Wasa eq oa fey a ae oete | ey waa fey aM aa wae Tea 4 
21) aera ve =| oes 4 oiive soem ara eT aan | Gites STERN UIT aT 
we, Otel Fo ae Be Ree | sel le ee ee ae 
23-ofNTTa ee oO sition dafea fret Arete vd | a offer feel wa as at 
wore (Gs do | fret ARE ENT afrefad yoRT et | we 
27) et amas: fear aT 

4. | Gay agai, alg Wt ose faa afergfeat xarat | ger fear var 3] 
Sten cat @ sora aq wrt ww dea ss ad 
ak ae weei | BY WT aT at VS 50,000/—eaa sera 

(fag Ho 14) | uf aw eq waa—waa oR ae afrafea 
(gS Ho 32) 4 | Ga a yA we & fey sare | 
att at art] ct qm eh oF agde PRT ae, 
Bra eq fear Gren | 
Senet ATT | 
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i [PART LV DELHI GAZETTE : EXTRAORDINARY 3 

Wat sryertH—(3) 

(ee fafiaa—12 ()) 

ASAIN ERT AV S fey AAT Gos 

i. HORS ot Gea: 

) Aral 

@) yoR—_—_-—— 

Stes to—__——aAy 

7) War 

ii. HORE sereaw or fraxn: 

®) aA 

@) Gay Tea 

TT) Wel 

W) fa 

fatter wa 8 wid seleerent ware ent wa at Welw aan vad vd cgay ay HORS We G THR 
aml war KAT S| 

ep Semen (lat & were / car / aftrarf) 

iL ZRAMNE / sitaeex ar frat: | 

%) PAA HT A 

@) afte qa 

7) aeaq aga 

a) aex Pare at ante 

sRiat aff sare cet at at ent Pafeftra oer gfe oF ae SAH W wated wa Per fea wa 
an aie oa varea fear war) 4 warftra aecr & fe yatad Hera aca a wel ZI 

3) sitter err sure eres 4 wa ar —_——- 

a) waa wie d seer ve vive——_-___——— 

iv. Saat S wifeat vate / weet ant water 

waged gates 4 ge Proc after & fey aftfa accu fear sik gd Son ay fer TAT 

fren feis3————— ghattes S waa Hl Ag Uk———_—_--—_— 
Wit eeMaRHdl & semen va viva 

ae. Rat wa are Sew dw are vas fAPras, 2018 & Meee six wal cen Haare oR ga fafraat 

@ aea ae eer wet fe aye area /fen—Mea & ae 

DELHi JAL BOARD 

NOTIFICATION 

New Delhi, the 13th March, 2024 

Delhi Water Board Septage Management (Amendment) Regulation, 2024 

(No, O01 of ina te 

F.No.16(712)/UD/W/2023/2118.—In exercise of the powers conferred by Section 109 of the Delhi Water 

Board Act, (Act No. 4 of 1998), the Board hereby makes the : weeeaaen to further amend the Delhi Water 

Board Septage Management Regulation, 2018, namely:- 
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DELHI GAZETTE : EXTRAORDINARY 

@ 

4 

1) Short Title and Commencement: 

(1) This regulation may be called “Delhi Water Board Septage Management (Amendment) Regulation, 

2024. 

(2) It shall come into force on the date of their publication in the Delhi Gazette. 

2) Amendment of Delhi Water Board Septage Management Regulation, 2018 as under: 

S.No. Reference As per existing DWBSMR’ 2018 Shall be substituted. 

l. CHAPTER-III, 19 (a) The Licensee shall dispose of | (a) No Change 

Di lofS Septage only at the locations 
qe ge Cos. notified by the Delhi Jal Board 
i = ; = from time to time. . | (b) The Licensee shall submit duly signed Septage | 

(b) The Licensee shall submit duly collection and disposal form prescribed at Annexure 

. ; = 2 and amended Annexure — 3 (copy enclosed) of 
signed Septage collection and ; z 
disposal form prescribed at these Regulations duly filled-in to the official of 
Annexure — 2 of these Regulations Delhi Jal Board deployed to receive the Septage at 
duly filled-in tothe offic! SF the the notified locations. DJB shall make 

Delhi Jal Board deployed to arrangements for requisition of the retum in 

receive the Septage at the notified electronic form. 
locations. 

2. CHAPTER - Ill No Clause exists | (a) Penalty for deposit of septage by unauthorized 

A ew: GlRUSS To. Be (unlicensed) entities shall be Rs. 50,000/- plus 

added at S. No. 24 confiscation of vehicle. 

(Page No. 20) & also (b) Penalty for disposal of Septage at places other 

in than the designated places by authorized licensee 

S. No. 14 (Page 32) shall be Rs. 50,000/- per violation. 

(c) Penalty on a person who uses the services of 
unlicensed vendors'vehicles for discharging the 

septage shall be Rs. 10,000/- per violation. 

2. An officer not lower than the rank of Naib 

Tehsildar in DM offices. JE in DJB/I&FC, Sub 

{Inspector in Delhi Police and Sanitary Inspector in 

CD shall be competent to impose penalty. 

3. CHAPTER-V Installation of GPS System - Each | Installation of GPS System - Each Vehicle used for 

S.No. 31 (Page No. Vehicle used for transportation of | transportation of septage shall be fitted with GPS 
21) Terns & | Septage shall be fitted with GPS device | device and access rights of the movement data shall 

Conditions, 23 — | and access rights of the same shall be | be given to the Delhi Jal Board for tracking of such 

fastallation: of GPS given to the respective District | vehicles. 
System (Page No. 27) Magistrate and the agency notified by 

, District Magistrate for tracking of such 
vehicles. 

4. Modified Standard | Any Licensee vendors found dumping | Deleted 

Operating Practices | septage other than the notified 

for workers safety in | locations shall be liable to pay the 

sewer lines, Septic | penalty of Rs. 50.000/- or as notified 

tanks & closed pits | from time to time per default. The 

(Point No. 14) (Page | License shall be cancelled for two 

| No. 32) defaults 

AMIT KUMAR JAIN, Secy. 

By Order.. 

Kk. S. MEENA, IAS, Spl. Secy. 

‘ 

Part [V] % 
)
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{Part [V DELHI GAZETTE : EXTRAORDINARY 

AMENDED ANNEXURE-(3} 

(See Regulation-12-B) 

COLLECTION AND TRANSPORT RECORDS FORM 

Sample Form to be filled by Licensee 

i. Identification of Waste 

a) Volume 

b) Type: 

Septic Tank - Others 

c) Address 

ii. Details of Waste Generator: 

a) Name 

b) Phone Number 

c) Address * 

d) Pin 

The undersigned being duly authorized does hereby certify the accuracy of the source and type of waste water collected and 

transported 

Date Signature (of the generator’owner/occupier) 

iii. Details of Transporter/Operator: 

a) Company Name 

b) Permit No. 

c) Vehicle License 

d) Pump out date 

The above described wastewater was collected and disposed by me to the disposal facility name below and was discharged. | 

certify that the foregoing is true and correct. 

e) Amount charged by the operator to waste generator: 

f) Signature of authorized agent and title: 

iv. Acceptance by DJB’s authorized SPS/STP 

The above transporter delivered the described Septage to this disposal facility and 1 was accepted. 

Disposal Date Amount Collected from Transporter 

Signature of authorized signatory and title 

NOTE: SUBJECT TO THE TERMS AND CONDITIONS OF DELHI WATER BOARD SEPTIC TANK WASTE 

MANAGEMENT REGULATIONS 2018 AND ORDERS/GUIDELINES ISSUED BY THE BOARD UNDER 

THESE REGULATIONS FROM TIME TO TIME. 

Uploaded by Dte. of Printing at Government of India Press. Ring Road, Mayapuri, New Delhi-! 10064 

and Published by the Controller of Publications, Delhi-1 10054. jeosumme stort. 
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A c . An nexurt — 3- # 
"hd | Gmail WMC-II DPCC <dpcc.wme2.delni@gmail.com> 

ATR monthly report for June 2024 (4) 
1 message 

Komal Prasad Sharma <eesdw8@gmail.com> 
To: dpcc.wmc2.delhi@gmail.com 
Cc: cesdwnw <cesdwnwdjb@gmail.com>, sesdw3 <sesdw3@gmail.com>, dcnorth@nic.in 

Tue, Jul 2, 2024 at 2:47 PM 

PFA 

Thanks & Regards, 

(komal Prasad Sharma ) 

Executive Engg.(SDW)-VIIL, . 

Delhi Jal Board, 

20 MGD Sewage Treatment Plant 

Sec-16D, Pappankalan (Dwarka) 

New Delhi-110075 

Jal Shakti ATR June 2024.jpeg 

4 84K 
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Status of 40 DSTPs proposed by DJB 
Capacity Addition: 92 MGD 

ANNEXURE-4Y 

Name of | Capacity 
: Pre S.NO DSTP (MGD) resent Status 

L. Mitraon 10.89 Work is under award 

Tenders are being re-invited. These tenders were under HAM 
7 Shaws 0.44 Model which is under review. Further, as per the latest 

. ; guidelines, AA & ES for these estimates are to be approved 
by UD Deptt./ EFC/ GoM as per the cost. 

BN Kair 1.1 
Tenders under award, funds are approved under AMRUT 

4. Kakrola 2.64 2.0. These tenders were under HAM Model which is under 
review. Further, as per the latest guidelines, AA & ES for 

5 Khanganheri 0.77 these estimates are to be approved by UD Deptt./ EFC/ GoM 
as per the cost. 

Dichaon Kalan 1.98 

Punjab Khor 0.22 

g Jat Kh 0.22 Tenders under award. These tenders were under HAM Model 
; oii nel ‘ which is under review. Further, as per the latest guidelines, 

AA & ES for these estimates are to be approved by UD 

. Quiibgerk 056 Deptt./ EFC/ GoM as per the cost \ 

10. Auchandi 0.88 

Mohammadpur 
hs Majri & Karala — 

2 Kanjhawala & 11 
, Ladpur , Tenders are being re-invited. These tenders were under HAM 

; Model which is under review. Further, as per the latest 
13, ee atid 1.32 guidelines, AA & ES for these estimates are to be approved 

Sawda by UD Deptt./ EFC/ GoM as per the cost. 

14. | Garhi Rindhala 0.22 

15. Jaunti 0.44 

As per the latest guidelines, AA & ES for this estimate is to 

i, |, Ebene Rae a be approved by UD deptt./ EFC/ GoM as per the cost. 

Tenders received and under Technical Evaluation. Funds are 
approved under AMRUT 2.0. These tenders are under HAM 

17. Zindpur 15 model which is under review. Further as per the latest 
guidelines, AA & ES for this estimate is to be pproved by 

UD deptt./ EFC/ GoM as per the cost. 

Sarangpur 
18. Village 132 

Tenders are being re-invited. Funds are approved under 
19. | Galibpur Village 0.55 AMRUT 2.0. These tenders were under HAM Model which 

is under review. Further, as per the latest guidelines, AA & 
20. | Kazipur Village 0.55 ES for these estimates are to be approved by UD Deptt./ 

EFC/ GoM as per the cost. 

21. | Jafarpur Village 1.32 
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Status of.40 DSTPs proposed by DJB 
Capacity Addition: 92 MGD () © 

Khera Dabar eal 
22. Village 0.55 

8 Tenders are being re-invited. Funds are approved under 
: AMRUT 2.0. These tenders were under HAM Model which 

23. |Hasanpur Village 1.32 : : 
is under review. 

24. |Shikarpur Village} 0.66 

Chandanhola oo, : 
25. Satbari 0.44 Further, as per the latest guidelines, AA & ES for these 

estimates are to be approved by UD Deptt./ EFC/ GoM as per 

26. | Tajpur Pahari 10 the cost. 

27. Jauna Pur-I - 

28 ata Bord Balance land allotted on 02.01.2024 and taken over. NIT has 

: been finalized, however as per the new guidelines, AA & ES 
29.| Dera Mandi. 3.18 of the scheme to be got approved from EFC. Accordingly, 

Bhaii the case is being submitted for approval and thereafter the 

tender will be invited. 
30 Fatehpur Beri & 

, Asola 

31. | Salapur Majra 1.38 Draft NIT under approval. Further as per the latest 
guidelines, AA & ES of the these estimates are to be 

Bajitpur approved by UD deptt./ EFC/ GoM as per the cost. Award 
32. Thakran 2.2 case is under financial concurrence 

Land Available. Estimate for DSTP prepared and under 
33. |Palla(S 0. = acre 

alle Sane EO) * approval, Further as per the latest guidelines, AA & ES for 
44 Taj 1 this estimate is to be approved by UD deptt./ EFC/ GoM as 

aipur ks per the cost. 

35 oe 5 For construction of STP & SPS, DDA have been alloted 
. SP lands to DJB. Payment has been processed 

1525.25 sqm land has been allotted on 05.03.2024 out of 4 

36 Chattarpur 0.38 Bigha 4 Biswa. Payment amounting to Rs. 384.24 lac was 

; Extension , deposited to DDA vide EE(C)Dr.-VI letter dated 17.05.2024. 
Possession of land is yet to be handed over by DDA. 

Maidan Garhi ; 
31. (Rajpur Khurd) 0.95 Land is yet to be allocated by DDA 

38. Nayabans 4.4 Land is yet to be allocated by DDA 

30, | ‘TwporKined 799 Land handed over on 21.06.2024. Scheme taken up 
accordingly. Estimate is being prepared. 

40. Tikri Kalan 132 Land handed over on 01.07.2024. Scheme taken up 

accordingly. Estimate is being prepared. 

609



~ Gmail 

Revenue Department Septage ATR (Monthly/Fortnightly/Consolidated) 
1 message 

Arvind Kumar <sdm5dchq@gmail.com> 

To: wmc2 dpcc <wmc2dpcc2023@gmail.com> 

Sir/Madam, 

Please find enclosed herewith an attachment for information . 

SDM-II (HQ) 

O/o Divisional Commissioner 

(Revenue Department, GNCTD) 

4 attachments 

.7) Septage Monthly.xlsx i Dik 
a} 20 June to 5 July.xisx 

12K 

@) ATR 12 Nov 2018 to 65 July 2024.xIsx 
10K 

a Septage till June.xlsx 
m 10K 

Anne xurt —5 © 

wme2 dpcc <wmc2dpcc2023@gmail.com> 

Wed, Jul 10, 2024 at 10:24 AM 
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Action Taken in the period of 01/04/2623 to 30/06/2024 with respect to the Directions dated 27.03.2023 of 

DPCC. 

S. No. Action No. of No, of EC Imposed EC Received No. of Vehicles 

Inspections | Violations confiscated 
observed 

ah
 

1 Deposit of Septage 276 5 1,12,000 1,12,000 

by 
Unauthorized (Unlic 

ensed) Entities 

2 Disposal of Septage 202 3 1,10,000 1,10,000 4 

at places other than 

the designated 

places by Authorize 

d Licensee 

3 Use of Services of 235 5 1.35,000 1,35,000 1 

Unlicensed Vendors 

/ Vehicles by 

Persons for 

discharging septage 

Total 713 13 357000 357000 6 

Source-Report is compiled on the basis of the reports received from All 11 Revenue Districts 
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Action Taken By District Magistrates w.r.t Notification dated 12.11.2018 

Name of the Department/ Organisation: Revenue Department 

Pericd-12/11/2018 to 05.07.2024 

Total No. of Meetings of 
No. of Vehicles / Tankers 

~ No. of Vehicles found unauthorizedly- No. of Chalians / Amount of EC Amount of EC 

Septage Management discharging septage into | /Tankers i mded Noti i d I d Received Remarks Committees hela ging s piag i ers impounded otices issue mpose ceiv: 

Drains 

07 cases are under 
64 63 57 1719000 1719000 153 

process 
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